
ACT No, XXILZ+ OF 1855. 

PASSED BY THE LEGISLATIVE COUXCIL OF INDIA. 

(Received the c~ssent of the Governor General on the 13th August 1855.) 

AN ACT to amend the Law reluting to the administration of the Estates of 
deceased persons charged with money by way of Mortgage. 

WHEILEAS it is expedient that the Law, under which the real and per- 
sonal assets of deceased persons subject to the English 

Preamble. 
Law are administered, should be amended ; It  is enacted 

as follo~vs :- 

I. After this Act shall have come into operation, if any person shall 
die seised of, or entitled to any estate or interest in any 

Mortgage debts on 
pro erty descending land or other hereditaments within the Territories in the 

Or dichargcd. L ~ s e d *  
to be possession oc and under the Government of the East 

India Company, which shall, at  the time of his death, be 
charged with the payment of any sum or sums of money by way of mort- 
gage, and such person shall not by his will or deed or other document have 
signified any contrary or other intention, the heir or devisee to whom such 
land or hereditaments shall descend or be devised, shall not be entitled to 
have the mo~tgage-debt discharged or satisfied out of the personal estatc or 
any other real estate of such person, but the land or hereditaments so 
charged shall, as between the different persons claiming through or under 9 
the deceased persou, be primarily liable to the payment of all mortgage- 

debts 




